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Defects :
2 Limitation expired on 29/04/2020, delayed by 35 days.
9 (i) Section in which conviction has been made differs from the section in which sentence has

been awarded (with regard to arms act) in the impugned order. Hence, its correctness at para 1,
aggrieved and prayer para may be verified.
(i) Limitation petition may be filed.



